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(c) The abolition of contract labour
has to be preceded by certain changes
in working methods. National Mineral
Development Corporation (NMDC) was
entrusted with the work of preparing
a detalled Engineering Report for mak-
ing improvements in Mining operations
and Transport of Raw Sand to the
plant with a view to departmentalise
mining work. A Draft report received
in the end of February, 1081 from
NMDC is under study by the manage-
ment of Indian Rare Earths. Discussions
are also being held with the unions
in association with A.L.C. (C), Erna-
kulam, ' ) -

(d) No.
(e_) and (f). Do not arise.

Revitalising of Refractory and
Ceramic Units-of Bura Standard
Company Ltd.

7502 SHRI HANNAN MOLLAH: will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that the
Refractory and Ceramic units of Burn
Standard Company Ltd., Raniganj
which was taken over seven years ago,
is not provided with sufficient fund
and eguipment;

(b) whether Government have any
proposal to modernise, revitalise and
develop this unit; and

(c) if so, when it will be implement-
€d? ’

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
requirement in terms of funds snd
equipment for meeting the operational
needs of the Raniganj works are being
met time to time by Burn Standard Co.
Ltd As the cost of sales of refractories
produced at this unit de not cover all
charges relating to production, the
balance is made up by cash assistance.

(b) and (c¢). In view of the fact that
exisling resources have not been uti-
lised to fuil capacity, Investment on
Plan account is limited to urgent re-
quirements.

Written Amswers  48g-

Cord roceurces for Feeding the Digvi-
_ jay Cement Factery

7503. SHRI DIGVIJAY SINH: Wil
the Minister of INDUSTRY be pleased
to refer to the reply given to Unstarred :
Question No 3032 on 11th March, 1981:
regarding cord resources for feeding
the Digvijay Cement Factory and state:

(a) whether Digvijay Cement Com-
pany, Jamnagar, surrendered the min- -
ing lease for mining calcareous sand
near the cord reef zone of the Gult
of Kutch; and

(b) if not, what other steps are
planned to conserve the cords in this
proposed Marine National Park area?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and (b).
Mi|s. Shree Digvijay Cement Co. Ltd.
at Jamnagar while accepting the con-
ditions stipulated in the Letter of In-
tent, have in respect of this condition
indicated that it will be possible {o
surrender the mining please for min-
ing calcareous sand granted to them
only when all their kilns are converted
into dry ones and that this can be done
only in a phased manner depending
upon the grant of miniug leases for
adequate availability of limestone of
required quality, finances and other
infrastructure facility. This matter is
being examined.
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Fixation of rateable value of House in
Ashok Nagar, New Delhi

7505. SHRI BHEEKHABHAI will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether basss ¢f fixation of
House Tax difters from year to year
and depends on the cost of construction
of the year in which it was built;

(b) the rateable value of houses in
Block 30 to 69, Ashok Nagar, New
Delhi alongwith their covered area and
hasis for re-opening of old cases; and

(c) whether the Municipal Corpora-
tion, Delhi is also proposing to give
exemption to those house owners whose
rateable value 1s less than Rs. 1200- as
has-been done by the New Delh1 Muni-
cipal Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{a) The Municipal Corporation_of Delhi
has intimated ‘that the standard rent
of a property’ is computed on the

amount of reasonable cost of construc-
tion and the market price of the land
comprised in the premises on the date
-0f the commencement of construction
as provided under Section 6(2)(b) of
the Delhi Rent Contrdl Act, 1958, The
JFouse Tax is charged on the graduated
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sca.e of rate of tax as decided by the
Corporation’ on year to year basis. ' -

(h) The Municipal Corporation of
Dellii has intimated that there are
about 70N properties in Block No. 30
to ‘68, Ashok Nagar, New Dethi and
there are variations in rateable value
as also the carpet area o! theése pro-
perties. General objections to the as-
sessment under Section 124 of the Delhi
Municipal Corporation Act, 1957 are
invited every year in the month of
November and December. The objec-
tions received in response to public
notices are considered by the Corpora-
tion and rateable values revised wher-
ever necessary.

(e) No, Sir. The Corporailion has
reported that under Section 114(2) of
the D:M.C. Act, 1957 lands and build-
ings-of which the rateable value does
not exceed Rs. 100 are, however, ex-
empted from the payment of General
Tax !
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